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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALIAHABAD,.

CRIGINAL APPLICATION NO. 405 Of 1987
Phool Singh & others e nieieis) Applicant

Versus

-----

Union of India & others eleles elote Respondents,

Hon'ble D.S.Misra- AM
Hon'ble G,5,Sharma=JM

This application under section 19 of

the Administrative Tribunals Act no,XIII of 1985

was filed by the applicant without exhausting the
departmental remedy. Shri H,P.Chakravorti appearinea
on behalf of the applicant has requested that he may
be allowed to withdraw this petition wit%wiizggﬁrij?
file a €resh petition after the necessary orders., The
applicant is allowed to withdraw this petition with

liberty to file fresh petition,
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